OPEN COQURT

CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH

ALLAHABAD,

Allahabad this the 06th day of August 2001,

Original Application no. 926 of 2001.

Hon'ble Mr, Rafig uddin, Judicial Member

Ajit Kumar Singh, sS/o Sri V. Singh,

R/o C/o Shivmurat Singh (Gﬁard)

State Bank of India Krishi sansthan Branch
Naini, Allahabad Casual Labour APO (ORs) AMC,
Lucknow,

+«ee Applicant

C/A sri SP singh

Versus
ihs Union 6f India through the Secretary Defence (Accounts

Central), New Delhi,

2. The Defence Account Mahaniyanktak RK Puram,
West Block=3, New Delhi,

3. Principal Controller Defence Accounts (Central Command),
Lucknow, '

4., The Joint Controller Defence Accounts,
Pay and Account Office (other Ranks) Army Medical
Care Lucknow.

s« Respondents
C/Rs Sri RC Joshi

ORDER

Hon'ble Mr. Rafig Uddin, Member-J.

The applicant claims that he had worked as

Casual Labour for 286 days during the period from April 1999

to February 2000 and again had been working during the
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2.

period from April 2000 to 23.,4,2001 in thé office of

The Joint Controller Defence Accounts, Pay Account Office
(other Ranks) Army Medical Cere, Lucknow (ReSpondent no, 4).
His grievance is thatvthe applicant has been disengaged
as casual labour w.e.f, 23.4.2001 by anzgiéer of the
respondent no, 4. It is also claimed that the applicant
submitted a representation on 27,.,6.2001 before respondent
‘ho. 4, but the same is still pending and since the
re5pondents are going to make regular appointment on the
post of casual labour7 ft is submitted by the learned
counsel for the applicant that respondent no. 4 may be

directed to consider the representafion of the applicant

and, pass appropriate order.

2. The OA is, therefore, disposed of at admission
direction to

stage with the/respondent no., 4 to consider the represen-

tation of the applicant and pass appropriate order within

2 months from the date of communication of copy of this

order.

3. No order as to costs.
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